Thirteenth L.oksabha

Session : 3
Date : 03-05-2000
Participants : Chatterjee Shri Somnath ,Bandyopadhyay Shri Sudip ,Pramod Mahajan Shri ,Singh Dr.
Raghuvansh Prasad ,Verma Dr. Sahib Singh ,Tiwari Shri Lal Bihari

Title: Regarding demolition of unauthorised constructions and jhuggi-jhoparies without any reasonable notice by Government agencies.

31, Yua yare &g (Qemett) : Suemd weisy, wel @ 8 "e g oY Udl Ter € R fAedll # PR g
8, AME del @ 2l 9gh¥ay I dlaisl A 991 Pis a1 QU JASIoN Tl e INEl & "hH &l Qg
I8 HH RGN T TRELE. B AR §, 7 TA.SLTAEl B AR 8, F SLELU. R el @ dIR 9§ 2
Edl 2l foeefl # ol «F1 gIfrl A a9 gu 8, S9! 9ursl Wl %@l 2l W9 gd yee A s dLd R getsion
@ gHT GS 8 Y, 99d g A 3 ) A SR wel P gd R g8 B | 39 9% 9§ I8 gl 21 @ 2
39 9RE H IR Ydyd 9o 13 v w5 S | e g

X AT # wog #@A (s Ry fE) < v vogd v A mEi o gn | 9 T 2

B1. YgEW W] 87 : 310 FF 2 € d9 A dler 9. ( ) TNEl @ =Y 9SS @l P 8l W@l 2l

SUTERE TR : YT Gk H1 Fel dleei] o, 98 9|

31, gAY WNR f6 : Ivar agd werE d9 g A5 S 9 el 91 S9! wel T R g A e qmen
g gufery foned! +ft grerd # defeler Yl & 991 9 & =R ! @2 V... ( ) § G gl T ol g9
% aRgY A1fe faf¥i= Aigesl # d¥&Y 3 "2l = @l gl

SUTEE ABIGY : U~ S| el o], 98 &g [ad], 39 35 Y|

€1, WY HuE 4E : § e a=a1 Fed g 6 99 9% daiedsd ey el 8 WY, 99 9% e & =93 F A
EERIL

SHRI SOMNATH CHATTERIJEE (BOLPUR): Sir, so far as we are concerned, we are not saying
that all illegal encroachments will have to be protected. We are not saying that. A notice was given
to these poor people in 1997 that they would be removed, but nothing was done for three years.
What was being requested 1s that at least some reasonable notice may be given to them so that they
can remove their belongings. Their residences are there and sometimes some business 1s being
carried on. Please give them a minimum opportunity. ... (Inferruptions)

Secondly, the police should not take up such an action. Some taunting remarks have been made
against the young girls. When it was asked as to where these girls will go, they said, "send them to
the police station." These types of remarks have been made which create provocation.

Therefore, let it be done in as humane a manner as possible. A proper notice should be given to
them and they should be treated as human beings. There are many colonies, which have been treated
as 1llegal. But let there be a proper investigation as to whether they are illegal or not. Therefore, we
were asking only for a humane treatment to all these people who were served notices. ...
(Interruptions)



st oret faerd foar® (qdff feeeh) « 4 st & wdfm Fifew S geon 2. (23um)

SUTERE HEIGY : UH] A JeSAT|
... (Interruptions)
MR. DEPUTY-SPEAKER: Shr1 Ramdas Athawale, what 1s this?
... (Interruptions)

MR. DEPUTY-SPEAKER: Shr1 Athawale, please resume your seat. Shri Sudip Bandyopadhyay
wants to speak on the same subject.

... (Interruptions)
MR. DEPUTY-SPEAKER: Nothing will go on record except what Shri Bandyopadhyay says.
(Interruptions)™

SHRI SUDIP BANDYOPADHYAY (CALCUTTA NORTH WEST): Sir, on the issue of what Shri
Somnath Chatterjee has said, I am happy that good sense has ultimately prevailed in the city of
Calcutta where hawkers were bulldozed without notice.... (Interruptions) Thousands of hawkers
were removed from the streets without any notice. They were ruthlessly beaten up by hundreds of
policemen. A few of them have even starved to death. They are now passing their days in very
pathetic conditions. So, wherever they have to be removed, proper notices must be issued.

*Not Recorded.
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... (Interruptions)
MR. DEPUTY-SPEAKER: Now nothing will go on record.

(Interruptions)™
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JUTEE HBIGY : ¥d A9d T U 99 gemern| [ am going according to the serial number in the list.
Now I am calling Shr1 Ramesh Chennithala.

... (Interruptions)
MR. DEPUTY-SPEAKER : This is too much. How can I control the House?
... (Interruptions)
MR. DEPUTY-SPEAKER : Nothing will go on record.
(Interruptions) ™
MR. DEPUTY-SPEAKER : Dr. Raghuvansh Prasad Singh, this 1s too much.

... (Interruptions)
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...( agmH)
MR. DEPUTY-SPEAKER : This 1s not the way.

... (Interruptions)
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MR. DEPUTY-SPEAKER : Shr1 Basu Deb Acharia, I am on my legs. Please take your seat.
SHRI RAJIV PRATAP RUDY : Sir, why 1s he objecting? What 1s this? ... (Interruptions)
MR. DEPUTY-SPEAKER : Please resume your seat.

SHRI RAJIV PRATAP RUDY : Sir, there are other Members who have given notices. ...
(Interruptions) He 1s going out of his bounds. He should withdraw his remarks. ... (Inferruptions)

MR. DEPUTY-SPEAKER : Nothing will go on record now.

(Interruptions) ™
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SHRI RAJIV PRATAP RUDY : Sir, he 1s a senior Member and sits on the Chair. If he keeps on
behaving like this, we will not allow him to behave like this. ... (Interruptions)

—————————————————————————————————————————————————————————————————————————————————————————————————— *Not Recorded.
MR. DEPUTY-SPEAKER : This 1s very unfortunate.
... (Interruptions)

MR. DEPUTY-SPEAKER : Shri Basu Deb Acharia, Dr. Raghuvansh Prasad Singh, both of you are
on the panel of Chairmen. If you do not obey the Chair, how will you conduct the House?

... (Interruptions)

SHRI RAMESH CHENNITHALA (MAVELIKARA): Sir, what 1s happening in the House? You
called me. I should be allowed to make my point. ... (Interruptions)

SHRI RAJIV PRATAP RUDY : Mr. Deputy-Speaker, Sir, you keep quiet for five minutes. Let us
see what will happen. ... (Interruptions)



SHRI RAMESH CHENNITHALA : Sir, will you allow everybody to speak like this? ...
(Interruptions)

MR. DEPUTY-SPEAKER : Hon. Members, I have to take action against you, if you behave like
this. You should know how to run the House.

... (Interruptions)
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MR. DEPUTY-SPEAKER: Shri Ramdas Athawale, I will take action against you. I warn you Shri
Athawale. What 1s this?

... (Interruptions)

MR. DEPUTY-SPEAKER: Nothing will go on record.
(Interruptions)™
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MR. DEPUTY-SPEAKER: The House stands adjourned to meet again at 2 o’clock.
12.56 hours
The Lok Sabha then adjourned for Lunch till Fourteen of the Clock.

14.06 hours



The Lok Sabha re-assembled after Lunch at six minutes
past Fourteen of the Clock.
(Shr1 PH. Pandiyan in the Chair)

MR. CHAIRMAN: The House shall now take up matters under Rule 377.
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MR. CHAIRMAN: Dr. Raghuvansh Prasad Singh, please cooperate with the Chair. We have taken
up matters under Rule 377.
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MR. CHAIRMAN: Dr. Raghuvansh Prasad Singh, please do not prevent another hon. Member of
the House from raising his matter under Rule 377.
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MR. CHAIRMAN: I have asked, but they said that they have no answer.
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MR. CHAIRMAN: [ asked the Minister. He 1s not going to answer.
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MR. CHAIRMAN: Kindly resume your seat.
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MR. SPEAKER: Now, Dr. Raghuvansh Prasad Singh may make his submission. This is not ‘Zero
Hour’. But as a special case, I am allowing him now.
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SHRI PRAMOD MAHAIJAN : The Government always takes note of everything discussed in this
House. The Government has also noted the particular point raised by hon. Member Raghuvansh
Prasadji and his colleagues. The Government will take action which it thinks appropriate.

14.09 hours.

MATTERS UNDER RULE 377



